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CENTRAL ADMINISTRAT lVE TRL BUNAL

ALLAHABAD BENCH ALLAHABAD .

Civil iiisc. Contempt Petition No. 61 of 2001.
A in v
Original #pplicetion No. 601 of 1997.
Wednesday, this the 08th day of Januery, 2003,
Hont'b.e ir. Justice R.R.K Trivedi, V.C.

Hontble iiaj Gen KK Srivastava, A.id

Prem Shankar Mishra,
aged about 61 years,
S$/o Late Shri Ganga Sagar Mishra,
R/o 512/1, Chak Dondi, Station Road,
Naini, Allahabad.
essesescApplicant,

(By Advocate : sri Rakesh Verma)

Versus.
ligjor General Prekash sSoori,
Chief Engineer, Central Command,
Lucknow Cantt., Lucknow,

seesessCOntemner.
(By Advocate: Sri S Chaturvedi)

- ORDER
(By Hon'ble Mr. Justice RRK Trivedi,‘v.b.)

This application under section 17 of the
Administrative Tribunals Act 1985 has been filed for
punishing respondents for non—compliance of the order
dated 15.5.2000 passed in O.A, No, 601 of 1997. Against
this order wpit petition No, 30706 of 2000 was file& be f ore
the Hon'ble High Court, Allshabad which was disposed of
finally on 19.7.2000. The order of this Tribunal was
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upheld with certain clarification, s the order was not
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complied with wilfullzj The applicant filed contempt
application No.61 of 200l in which the order dated
13th April 2002 was passed-after hearing the parties

directing the opposite party No.l namely Major General

Prakash Suri, Chief Engineer, Central Command Lucknow Cantt.

Lucknow to appear before the Tribunal on 4.7.2002 to answer

the chargé?hgéinst this Ordgzaéggéé.4.2002; Writ petition
N0.22103 of 2002 has been filed by the respondenfs

before the Hon'ble High COurE/in which the effect and
OperatiOn of ’c;he order has been stayed. In view of the
interim order, this Tribunal cannot proceed in this

contempt application till the writ petition is decided.
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No useful purpose will be serveakégééﬁxwhether the orger

has been complied with or n0§) %%%éxéhall be now decidec
by the Hon'ble High Court in the writ petition. In the
| ciraimstances, this contempt applicetion is d.omissegj
“otices are discherged. However, it is made clear that
after the judgement of the Hon'ble High Co:;g}%gke
order of this Tribunsl remain not complied with, it shall

be open to file fresh application,
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Member-A Vice-Chairman,

;wianis h/—
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